FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S PROFISOR SERVICES
PRIVATE LIMIMTED

SI. No. [ PARTICULARS e DETAILS =
I, Name (chorporate debtor M/S PROFISOR SERVICES PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 08.12.2015
3. Registrar of Companies, New Delhi

Authority under which corporate debtor is

; i Under the C anies Act 1956
Incorporated /registered S =

y : R s 174999D1.2015PTC2288231 %

4, Corporate Identity No. / Limited Liability U74955DL2015PTC2288231
Identification No.of corporate debtor

5, g oot ~ Regd. Office: 109, Wing-1, Hans Bhawan.

ster 3 b s :

A(_jdrf:ss o ,ttle re.g,_l‘;te e fJﬂILe and Bahadur Shah Zafar Marg, New Delhi -
principal office (if any) ofcorporate debtor 110002

6. | Date of closure of Insolvency Resolution 18.10.2022
Process

7. | Liquidation commencement date of corporate | 19.10.2022 (ORDER RECEIVED ON
debtor 28.10.2022)

8. | Name and registration number of the ARUNESH KUMAR DUBEY

insolvency professionalacting as quuidator IBBI/IPA-002/IP-N0O0858/2019-20/12767

csarunesh@gmail.com
302, E-21, Mahesh Bhawan, Jawahar Park.

0, Address and e-mail of the liquidator, as

registered with theBoard Laxmi Nagar, Delhi -92
10. | Address and e-mail to be used for cirp.profisor21@gmail.com
. o 302, E-21, Mahesh Bhawan, Jawahar Park.
correspondence with theliquidator Laxmi Nagar. Delhi -92

18.11.2022 = 305

1 | Lask dute or sibmission of alms———

Notice is hereby given that the National Company Law Tribunal New Delhi Bench-V has
ordered the commencement of liquidation of the M/S PROFISOR SERVICES PRIVATE LIMITED on
19.10.2022 under section 33 of the Code.

The stakeholders of M/S PROFISOR SERVICES PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 18.11.2022. to the liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016, shall be deemed to be submitted under section 38.]

Name and signature of liquidator ~ : ARUNESH KUMAR DUBEY
Date and place: 129.10.2022, Place: Delhi



